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MOTION RE JOINT COMMITTEE
TO CONSIDER QUESTION OF FUR-
THER AMENITIES AND FACILI-
TIES TO MEMBERS OF PARLIA-
MENT

MR. CHAIRMAN: Further discussion
on the motion moved toy Dr. Ram
Subhag Singh. Mr. Rajnarain.

SHRI OM MEHTA (Jammu and
Kashmir): Sir, he has already spoken for
20 minutes.

MR. CHAIRMAN: I was told that he
has to finish. You will please finish in
five minutes.

[THE VICE CHAIRMAN SHRI M. P. BHARGAVA
(IN THE CHAIR)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Yes, Mr. Rajnarain.
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SHRI AKBAR ALI KHAN (Andhra
Pradesh): It is the unanimous Resolution
of the Lok Sabha including the Members
of your respected party.
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The State must necessarily belong to the
producing masses—workers in field and
factory.

IIFAEIR (AT RIAIR AW

WEF) | OAATOEN S, 0 W qIAT
I AT WL |

|l WHATTAN © F TAAZL WL
fegm o & § & w23 [, ¥EAq
G, INWAGR ITF AT Fa @
i, AT AT gH IAG Figa W AT 49
@7 1 7 gafan wrf W g & s
=g § |

graaTEAd (AT HErET
W) 5 ST A WA )

vam

St YoM 59 A7 ¥ WY
19 ¥ T @A 9 AT qET ®H
A FM I A RT A ARG T AT H
AT J1 gErTr qug AT 3T AT
e wgar & fv - = oF ag dw
FTMCHTH L | TATAT T I 2, 46
wifewe 2, s Tomari w1 500 & 97027
74T A&t HAT AfER | AT A A w0
¢ 7 wrx gTAT T WrT § OF
Qe AT 7L &F AT ¥ A wII;



2247 Motion re further

amenities and

WA X Naw wdr ¥ gara fow
gy | fam aidr st F 419 9% 33
HIAT TEHIT WA 427 92 T30 &, 5
FAT F A07 9T 97 T @A, aghaaa
qIC gfgar Fgar & gAEaiEEar |
vafag g7 faaw w1 ae fdt g
1 =g § v wew & weanfaa w2 99
FAE 7 AT AT GHT THET F74 [orer
FHET§ T5FC T AGE 379 F a1 H
fa=re g1 1| fom% e sew & samr
dar @, sawr $ar 7 fgar swa 7 frat
W HTAT 9T 1500 TTGT 91T & 15
ST AT FLAA T T A
ATHGAT A HL | §T TLG 6T FA2T 15
st =Tifgy wi§ v gan o arfs ag
ar WIfaw &7 T F AL & qiaw w7 |
wrs arfear | 30 F421 § wow wo g
T A1 & A1 &| | gafaw
fagas w19 fair g

il

SHRI AWADHESHWAR  PRASAD
SINHA (Bihar): Mr. Vice-Chairman, Sir, [
have listened to the speeches of my esteemed
friend, Shri Bhupesh Gupta, as well as of my
esteemed friend, Shri Rajnarainji. [ would like,
to assure Shri Rajnarainji that I share very
much what he expressed yesterday and today,
and in this subject I am nearer Rajnarainji than
Shri Bhupesh Gupta. Sir, I have been a
Member of Parliament since 1950. The emolu-
ments, salary and everything have undergone
certain changes. We used to get Rs. 40/- a day
when [ was in the Provincial Parliament. Then
it was changed to Rs. 400'/- per month and Rs.
21/- per day. Then it was changed to Rs. 500i/-
per month and Rs. 31/- per day. Now that this
Resolution is there.'Sir, I am in favour of this
Resolution, but, Sir, I would like to say and
emphasise to those Members who are going
there—because we must give them guide-
lines; whenever a committee is appointed, they
should read the speeches delivered in Parlia-
ment—in this connection that they shou'd
kindly also read the speeches delivered here
upto2.30 P.M. and
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see what the Members of this Rajya Sabha
have to say about this subject, and I would
like to say that, whatever they decide, must
be commensurate with the economic situation
in the country., And we the representatives of
the people, we should earn the goodwill of
the people, Sir, not their ill-will. They should
not ieel that we are grabbers of money. They
should feel that we have come here to sacri-
fice.

Sir, when I was a little boy of fourteen I also
joined the freedom movement. We all joined
and faced the bullets of the British. It was the
faith of Gandhiji or Jawaharlalji in Bharat
Mata, in the future of the country. Then the
country became free and we are now Members
of Parliament getting Rs. 500/. per month. We
had never dreamt of our position being as it is
now when we were going about from one
place to another in those days of freedom
struggle and facing the police who were
charging us with bayonets in their hands. Now
we are quite safe here. We speak whatever we
like and do whatever we like. Even so, Sir. we
have to be very humble, we have to be very
considerate. 1 know the difficulties of
Members of Parliament; 1 know their
difficulties because they have to maintain two
houses, one here and the other at their
headquarters. Whenever I happen to remain
here I live in a very economical manner and I
keep only one servant for as long as I live here
in the Goverment flat during each session of
Parliament. Recently there was theft in my
house here when it was under lock and key
and I was no longer here. Now, if I keep
someboay here throughout the year to guard
the house and my belongings therein, I shall
have to pay the house rent plus the man's
salary and other things. As for Patna,
fortunately for me my brothers and others are
there and I live there at their cost.

So, Sir, there ar, many difficulties for
Members of Parliament. They have to
maintain two households. What is true for
me, a single man, a
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widower, or what is true for my I friend, Mr.
Bhupesh Gupta, an unmarried gentleman, is
not true for everybody. So we have to consider
that also. To say that Rs. 2001- per month for
a stenographer and Rs. 100 or something else
for correspondence and so on, the district
magistrate trying to get conveyance for us for
a week at least in a month, all these appear to
me fantastic demands on the exchequer of the
country.. Of course, certain difficulties are
there which must be looked into and certain
changes are needed. We know that a
Government servant gets, say, Rs. 500]/- a
month. We get our salaries and allowances and
recently we got a circular to say that this will
not be salary but an income from other
sources. Now we should keep ourselves to the
level if not of the lowest paid, at least to the
level, more or less, of the Government servant
getting Rs. 500/- a month. There are
difficulties, as I said. We get our telephones
and we do require this telephones facility in
order to carry on our work as Members of
Parliament and for our public work. We
require them here as also at our own places. I
have a telephone at Patna and today it is a
white elephant for me and I have to pay for
3,600 calls. If an Under Secretary has a phone
all the calls there are free. He can have any
number of calls. This year, in spite of my
frugal ways, I have to pay for 3.66 more calls
than those 3,600 calls. These ar, the
difficulties, no doubt. But about in. crements
in our salary and daily allowances and so on—
and this is my personal view—these should
not be given. We would look very cheap
before the eye of the country.

SHRI BHUPESH GUPTA (West Bengal):
So you agree with me.

SHRI AWADHESHWAR PRASAD
SINHA: About stenographers I do not agree
with Mr. Bhupesh Gupta that each group
should be given a stenographer. In the Rajya
Sabha we know that as it is we have one
Hindi typist and one English typist. There
should be more typists provided for
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the use of the Members. There should be 5
and 10 of them and" they should not be given
groupwise and they should belong to th,
Rajya Sabha.

As for air travel expenses I think Shri
Rajnarain has not understood Mr. Bhupesh
Gupta. When we go by air, he says we should
pay the difference. If I go by train I do not
pay anything and so the Railways suffer a
loss. IfI go by air and.. .

SHRI BIREN ROY (West Bengal): The
Railways do not lose. The Government pays
them.

SHRI AWADHESHWAR PRASAD
SINHA: You are not speaking. I am.

SHRI BIREN ROY: I am not speaking.

SHRI AWADHESHWAR PRASAD
SINHA: Then why are you interrupting?
Suppose I go by train from here to Patna. The
ticket costs Rs. 90 and I just show this card
and travel. But if I go by plane I show the
card and pay Rs. 110|/- which is the diffe-
rence and Mr. Gupta says.. .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You should certify when you
go and give them that certificate. Only the
showing of the card will not do.

SHRI BHUPESH GUPTA: The hon.
Member has not...

SHRI AWADHESHWAR  PRASAD
SINHA: I am supporting your point.

SHRI BHUPESH GUPTA: I am only
trying to correct you and...

SHRI AWADHESHWAR  PRASAD
SINHA: You will correct me and thus take
two hours. Iam not yielding.

SHRI BHUPESH GUPTA: The hon.
Member does not seem to know that the
Government pays the Railways against the
travel that We make.

SHRI AWADHESHWAR  PRASAD
SINHA: I am going to say the same thing.
The difficulty with my hon. friend is that he
would not listen. If I go to Patna I show this
card and go. But if I go by plane a certain
amount is deducted. The Airline is a
Govern-
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ment undertaking and the Railways are also a
Government undertaking and so Shri Rajnarain
says the Government suffers financially. That is
not the point. I am with Mr. Gupta on this matte,
and I say that the old facilities should be

extended and we will not stand to lose.

Over the other matters you can decide on
whatever salary you may like. But I say that we
should look to the 50 crores of our people who are
looking at the 700 odd Members of Parliament
and seeing in what way they behave when our
own interests are concerned. That is the crucial
issue before us. For us who are old associates or
followers of Gandhiji, there is also a spiritual side
to it. Gandhiji asked us to identify ourselves with
the masses. Though we may not be able to do that
to the fullest extent we should try to approximate
to it. In view of all this my position will be
somewhere in between the position taken up by
Shri Bhupesh Gupta and the one taken up by Shri
Rajnarain. On principle Shri Rajnarain is correct.
But practical realities of life have to be faced and
so we have to go some steps towards Shri Gupta's
position. In between the two we should come to a
decision: But the main criterion should be that we
earn the goodwill of the people. Mr. Gupta has
said that he has to pay Rs. 400/- to the party. But
that is a personal matter. We have not come here
to raise money from the exchequer for our parties
through our salaries and allowances and emo-
luments. So that point is irrelevant. Of course I
know Shri Bhupesh Gupta has made great
sacrifices. He has given everything to the party. |
know all that. But that is no criterion for
determining what allowances and salaries
Members of Parliament should get. The only
criterion should be that we should identify
ourselves with the masses. We are not a super
class and we should earn their goodwill by our
decision. If we do not earn their goodwill and if
the people feel that we want some financial and
other benefits which we do not deserve, then we
divorce ourselves and cut  ourselves
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adrift from the masses and from the
goodwill of the people and as repre-
sentatives of the people we should not do
that. This is my appeal to my colleagues and
also my request to the proposed Committee
which is going to be appointed. They should
keep this in view before they decide on any
change whatsoever.

SHRI BHUPESH GUPTA: I fully agree.

SHRI AWADHESRWAR
SINHA: We always agree.

SHRI BHUPESH GUPTA; The only thing
is I do not like my stenographer to be
appointed by Mr. Chavan.
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DR. (MRS.) MANGLADEVI TAL-WAR
(Rajasthan): Mr. Vice-Chairman, Sir, I rise to
support this motion. I want that this should be
passed in this
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House; I do not agree with the hon. Members
who say that it should be withdrawn Sir, time;
have changed; they are fast changing. Now we
are living in a jet age and Members of
Parliament who are the representatives of the
people have also be more effective. There are
two aspects of the functions of Mem. bers of
Parliament. One is their function as the
representative of the people and of course the
other is their function as individuals who draw
and spend their salary and allowances. To be
able to be more effective as Members of
Parliament, as representatives of the people,
there is no doubt that they should have more
facilities to function; for instance, assistance
of an office, of a typist or stenographer, etc. I
do not want to go into details because all this
would be discussed later on both in the
Committee and in the Parliament. There is no
doubt that there is need for mobility. They
have to travel not only to their States, but to
other parts of the country also. As our hon.
friend, Shri Bhupesh Gupta, pointed out, it
takes a long time to reach some f thes, places.
It takes about a week to go and come back. It
is a long time. All these things have to be
considered. To make them more mobile, more
effective, some facilities are required. The
other point is when they go to their respective
places or when they go to fulfil some
functions, they have to be mobile there also. It
is no use going and sitting in a room. That will
to help us o, the people. All these aspects must
be considered. Therefore, there i a great need
to consider carefully the genuine needs of the
MPs, what they should have, how they should
function and how best they can do it. Of
course, we have to keep in mind the expenses
that the exchequer would have to bear. It
should not increase too much.

As the previous speakers have pointed out,
Members of Parliament have also to keep a
certain status. They are not all like Mr.
Bhupesh Gupta, who has chosen to remain a
bachelor and therefore, his responsibilities are
less as compared to others.
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SHRI BHUPESH GUPTA:
matter of opinion.
it?

SHRI CHITTA BASU: (West Ben-
gal): Our responsibilities are more.

SHRIM. M. DHARIA (Maharash-
tra): Bachelor' responsibilities are not
more, but their expenses are more.

That is a
How do I know

(Interruptions)

DR. (MRS.) MANGLADEVI TAL-WAR:
What I want to say is this. There are those
who have families to look after, who have
children to raise, They have to be educated.
They have to be given a balanced diet. After
all, the children of MPs are also the children
of the nation and, therefore, you cannot
ignore them. As the previous speaker pointed
out, we have to live in Delhi, where the
expenses are definitely higher than in other
places. They have to keep two establishments
and all these things have to be considered in a
genuine way. Our difficulties have to be
assessed. I am not of opinion that the
emoluments of MPs should be raised, that
MPs should live in a luxurious way. No. We
should live a very simple life. We should
dedicate ourselves to the service of the nation.

With these few words I feel there is a great
need to reconsider all these points and we
must come to a conclusion which will be in
the interests of the nation as well as of the
MPs, so that they can function more effecti-
vely as representatives of the people. I have
already said that we must have honesty and
integrity. Ugly allegations are made against
MPs that they try to earn money this or that
way. We should not give any chance for that.
Therefore, their genuine difficulties have to
be considered and I support this motion.
There is a great need for it.

SHRI M. R. VENKATA RAMAN
(Madras): Mr. Vice-Chairman, I only want to
go on record as expressing my opposition to a
measure such as this which is now being
discussed. I am not very much aware of what
all
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strains and expenses and other things which
hon. Members have mind here. I am a new
Member, but even so my work has demanded
my keeping in close touch with what has been
going on either in the Rajya Sabha or the Lok
Sabha. If we really feel that we are part of our
people and functioning in probably one of the
highest representative institutions of our
people, I do not think such a measure should
come forward at all now. Already 1 think,
from what I remember, over Rs. 1-5 crores
are the bill of expense which Parliament has
to incur annually, about Rs. 58 lakhs for the
Rajya Sabha and about a crores or so for the
Lok Sabha. Now, asking for further amenities
which would mean more by way of monetary
emoluments, really I am not able to
understand at all. Anyway 1 find that this
proposal is to go to a Joint Committee and I
thought that my views and those of my Party
should be expressed here once again
reiterating our objection. Also, when it comes
to be discussed in the House again, I shall
reiterate my objection.

SHRI M. M. DHARIA: Mr. Vice-
Chairman, though I agree with Mr. Rajnarain
That it is a matter of principle, I differ from
the views expressed by him. I do agree that it
is a matter of principle and in this country of
ours we have to maintain good democratic
traditions. If these traditions' are to be
maintained and if better traditions are to be
created, care shall have to be taken of those
who are the instruments of these democratic
institutions. In order to maintain the dignity of
Members of Parliament, there is no doubt
whatsoever  that several facilities are
absolutely necessary. I would appeal to the
Members, who are opposed to this motion, net
to make this a political issue. Here we know
from own exprience that there are several
things which are needed and from that point of
view I do support the views expressed by my
colleague, Mr. Bhupesh Gupta. Our salaries
may not be increased. I do share the view that
in this country the difference between the rich
and
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[Shri M. M. Dharia.] the poor is too high.
Curbs shall have to be put on those whose
incomes ai, fabulous. Today in the morning
there was~a question regarding the
resignation of High Court Judges. Why are
they not satisfied? It is because even retired
ICS officers, after their service is over, get
Rv. 10,000 per month tax-free.

SHRI P. C. MITRA (Bihar): Per ye ar?

SHRI M. M. DHARIA: I stand by what I
have said. They get Rs. 10.000 p“r month
tax-free.

SHRI A. D. MANI (Madhya Pradesh):
Who receives it?

SHRI M. M. DHARIA: Some ICS officers
who were in Government service.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Only ICS officers?

SHRI M. M. DHARIA: Please do not take my
time. Some other officers also, those who are
in these high posts and those who have given
all possible facilities to these big monopolists,
enjoy all these facilities. My point is that it is
because of that a new society has emerged
during the last twenty years who live like
Rulers; the original previous Rulers, those
who could fabulously lead their lives. They
have brought about this sort of atmosphere in
this country whereby a High Court 2 P. M.
Judge also feels that he should get more. So I
do agree with Shri Rsjnarain that a curb
should be put on the incomes of individuals,
but that should not debar the Members of
Parliament from having some facilities. In
that context I feel thr.t in this country when
we see the danger of the economic power of
the monopolists who are operating all their
levers to have power in their own hands, if
those levers are not to be allowed to be
operated, then Members of Parliament should
be in a position to lead a life of their own and
on their own, and from that point of view I
feel that various facilities shall have to be
given.
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So far as air travel is concerned, I feel that
once in fifteen days a Member should be
allowed to go to his constituency. If he leaves
Delhi, he should not be given any daily
allowance here because he is ou; of Delhi, but
if he has to keep in touch with his
constituency, there is no other alternative but
that he should be allowed to go there once in
fifteen days.

So far as trunk calls are concerned, Mr.
Bhupesh Gupta felt that this iacility may be
abused. I may appeal that at least twice a
week a Member should be allowed to have
contact on trunk call with his constituency or
with his town wherever he resides. I need not
go on speaking with anybody, as Mr.Bhupesh
Gupta said yesterday.. .

SHRI BHUPESH GUPTA: During the day
or during the night, and the duration of the
talk is very important.

SHRI M. M. DHARIA: I feel he should be
given six minutes' time twice a week, and that
much facility regarding trunk calls should be
given.

So far as local calls are concerned we have
to pay much more because of various
responsibilities. It should be at least 25 local
calls per day.

So far as providing stenographers is
concerned, there are those who write to
several Ministers, to several officers, to their
own colleagues and to their own contituency.
There are several matters which cannot be
dictated in public. Besides, there is also the
question of confidence, as was proposed by
Mr. Bhupesh Gupta. In that light I should feel
that a stenographer should be provided to a
Member of Parliament. Of course it should be
left to the Member himself. If a Member is
not in need of a full-time stenographer, if a
part-time stenographer is provided or if one
stenographer works for three or four Mem-
bers, I have no objection. That should be
according to the work of the particular
Member. So, we should get that facility.



2263 Motion re further [ 10 MAY 1963 ] Facilities to Members 2264

amenities and

Transport facilities particularly in Delhi ar,
also abscrluiely necessary Some reasonable
charge should be taken but transport facilities
should be provided.

Regarding touring the whole coun-ry by air
and paying the fare difference, I will not go
into all these suggestions; however, I do feel
that instead of making the issue a political
issue, let us take into consideration the
genuine difficulties in the interests of the
country. If we want to serve the country
better, if we want to do justice to this
parliamentary institution, the required and
necessary facilities shall have to be given and
from that point of view examination by a
Committee of Members of Parliament of all
the needs becomes absolutely necessary, and
therefore I do stand by this motion moved by
the lion. Minister.

SHRI CHITTA BAS'U: Mr. Vice-
Chairman, I do not find any necessity for
constituting a Committee to go into the matter
as to whether the privileges, in monetary
terms or otherwise, are to be revised. So far as
salaries and emoluments are concerned, I am
definitely of the opinion that as
representatives of the people the salaries and
emoluments that we get are adequate. Not
only that I do not find any reason why a
Member who is not present in the House and
is aissent for long 14 days should be entitled
to draw the D.A. I am one of those who really
feel that it is a premium on dishonesty. We
are sent here to discharge certain responsibi-
lities not to the House but to the country. By
discharging our responsibilities in this House
we are discharging our responsibilities to our
electors.- But we are absent constantly f,
fourteen days and we are also entitled to draw
the D.A. for the long fourteen days. I think if
any privileges are to be revised, this is to be
revised in that direction.

Again if you permit me to say, I lave heard
many complaints about the misuse of privilees
by the Members of Parliament particularly
with regard to the houses. Houses are ren-
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ted away. I have got no particular Member in
my mind but houses are rented away to other
people and at a higher rate than the rate we are
required to pay to the Government. I think this
is misuse of the privilege. -

SHRI DAHYABHAT V. PATEL
(Gujarat): Don't you think you are
contradicting yourself? Does not that prove
that Members of Parliament are i, need of
more amenities?

SHRI CHITTA BASU: As I told you
earlier, as for myself, I do not feel that I
require more money to discharge my
responsibilities in this House. The money
which I get by way of emoluments and salary,
the free travel and all those things, they are
more than adequate to discharge my
responsibilities here.

Again if you permit me to raise this,
complaints are also heard as regards the
misus, of cars, small cars alloted to the
Members of Parliament. These do not speak
well or befit the prestige and dignity
associated with the Members of Parliament.

Therefore, in order to look into these
matters a Committee may be set up and some
administrative matters may be taken up so
that these things are not misused. If
Government are serious about a Committee
of this nature, the Committee may look into
such matters as I have referred to.

Again I want to drawn your attention other
relevant fact We, the Members of Parliament,
are taken to constitute a privileged class.
There are other Legislatures also in the
country. There are State Legislatures. The
very moment there is a Committee set up here
to revise the privileges or to raise the salaries
and emoluments, those people who are
working at the State leavel are a”o discharg-
ing their reponsibilities to their cons-
tituencies. Is it not just for them to demand
more privileges or demand higher salaries or
more privileges to work for the satisfaction of
their eidolons?

SHRI DAHYABHAI V. PATEL: In

Calcutta particularly protection from 'gharaos'
is necessary.



2265 Motion re further

amenities and

SHRI CHITTA BASU: If the
question of increase of DA. of the Central
Government employees comes in, the hon.
Minister will be coming forward with the
argument with one of the arguments, that if
the DA. is increased in the case of the Central
Government employees, that will have some
repercussion on the State Government
employees.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Be brief. There are two more
Members to speak.

SHRI CHITTA BASU: If this question is
at all considered, I think it shouM be
considered in the context of the privileges
and other facilities which may be required or
demanded by the Legislators of the States be-
cause | do not want that the Members of
Parliament should constitute a privileged
class of citizens in the country. We have been
chosen by our electors to do certain jobs for
them and therefore my submission is this.. .

SHRI DAHYABHAI V. PATEL: To do it
efficiently. How can you do it efficiently as
at present?

SHRI CHITTA BASU: We can do it without
more increased salaries. My feeling is this.
We cannot discharge our responsibilities in a
better way because of other reasons. The
reason is not that we are nut adequately paid,
the reason is not that we do not enjoy certain
more privileges. The other reason, far as |
am concerned, is that I feel that rre are
impediments in  the  discharge of
responsibilities in this House. Therefore, my
suggestion to the hon. Minister is that at the
present moment, in view of the appalling
poverty of the people at large whom we claim
to represent, there should not be any question
of revising or of increasing the monetary
emoluments and salaries of Members of
Parliament; rather, the question of the right of
drawing the daily allowance without being
present in the House has to be considered so
that it may be cancelled.
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Again, with regard to the misuse of
privileges, this Committee should also have a
look into them.

PROF. SHANTILAL KOTHARI
(Rajasthan): = We are discussing the issue
which is in the nature of things very
embarrassing to all of us our own amenities.
As political leadership would demand, we
should not ignore the realities and sentimenta-
lise the political issues or the political being
of the society just in the manner in which we
please the people at popular meetings. I have
in view two things which I would like to sub-
mit. We are going to think in terms of new
politics now emerging in this country on the
basis of what is happening today. I am just
referring to some realities. I' am not talking of
those who are saintly politicians, I am not
talking of those who are individually very
austere politicians, I am just talking of the
average politicians in Parliament or in the
Assemblies because it is the averageness
which determines political quality and
political action. Is it not a fact that it iy not
possible for us to discharge our
responsibilities more efficiently without some
more amenities in fact we are discussing only
amenities, we are not discussing privileges—
to aid and facilitate our activities? Is it not fact
that most of the Members of Parliament—-if |
am wrong, | stand corrected—particularly
look forward to hospitality ourside their
places wherever they go? Is it not that
hospitality then tied with a sense of obligation
and ultimately and invisibly controls you as a
remote conerol does as far as power structure
is concerned? Does not that hospitality vitiate
your judgment or put on you some sort of
gratification sense. Even within political
parties— I may be excused to say this—the
uneven resources of comrades bring in uneven
contributions and they do not, some time, not
always, have equality? But a person who has
enough resources he can pressure rut another
colleague within the party— leave aside
Parliament where it is



2267 Morton re further
amenities and

more possible—in political functions?

Therefore. . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Kothari, you have
finished your wanted time.

PROF. SHANTILAL KOTHARI: T will
finish in two minutes.

I would certainly say that in the coming
politics, we would experience more intensely
interplay of the pressure groups, vested
interests. Soon pressure lobbies would be
coming up. Anybody who is acquainted such
as Mr. Bhupesh Gupta would know better
about the 19th century parliamentary
functioning in the United Kingdom or the
20th centure functioning of the Senate in the
United 3-tates of America and would know
ilow much financial power has controlled
actually public decisions and decision-making
processes of the highest political bodies. I do
not say what ought to be done. I agree with
you. But what are the realities? We have to
see them today. Now, take into account the
exact fact that a Member of Parliament will
have to be provided with amenities so that he
can compete in qualitative contribution rather
than competing in pressure tactics with the
help of a third person or group outside on
fraternity. The three of them today are...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I am sorry. You vill have to
wind up.

PROF. SHANTILAL KOTHARI:
Therefore. Mr. Vice-Chairman, we Vave to
take into account the realities which are
facing us and the new factors which are
emerging in politics md I think Members will
agree with 'hose who are asking for these
amenities for the Members of Parliament and
the Legislative Assemblies in the States.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Prem Manohar, your
party's time is over. However, I am prepared
to allow you two minutes.
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WA A St wraa § R
SHRI BHUPESH GUPTA: I under-

stand that in a mere Fi'at car it will be
difficult for him to travel.

DR. RAM SUBHAG SINGH: I do not
believe in that false economy because |
have to carry many people, sometimes as
many as 15 Members ofl Parliament. If I
notice Mr. Bhupesh Gupta on the road, |
will carry him. Even on that day I wanted
to carry him. If the Government has pur-
chased that car at Government cost, at
people's expenditure, do you want that
that car should be given away to an
officer because you want to 6light the
Minister. Perhaps that Is going to be your
suggestion.

SHR1 BHUPESH GUPTA: Sir, this is
not fair. Pandit Jawaharlal Nehru set
aside his car. . .

DR. RAM SUBHAG SINGH: lam not
going to emulate the hon. Member.

SHRI BHUPESH GUPTA: The
Government should not buy such big
cars.

DR. RAM SUBHAG SINGH: There I
agree.

SHRI BHUPESH GUPTA: You are
Iucky. You have got a big one also. And
you really need a big car. Unfortunately
the hon. Minister being what he is, he
needs a little bigger car than wh'at we
need. It is a physical necessity with him,
I agree. Although I say if Mr. Morarji
Desai. . .
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DR. RAM SUBHAG SINGH: Sur. the
standard of Mr. Bhupesh Gupta is much
higher as compared to »ur standard
because he might be keeping some
servants from ©°ur, area. If he seces
anybody of that type comihg, naturally
he will spite him. That .) am not going to
accept. [ will repudiate it then and there.

And, Sir, this is a motion which wife
discussed by the Lok Sabha, aa"’. ' stated
earlier, and was unanimously adopted
including the Members of the S.S.P. and
the Communist Party; they all accepted it
in this form. Sir, I commend the motion
to the House for its acceptance.

THE VICE-CHAIRMAN (SHfej M. P.
BHARGAVA): The questfbn
isi—

"That this House concurs in “hc
recommendation oii the Lok that the
Rajya Sabha do join in the Joint
Committee of the Houses to consider
the question of further amenities and
facilities in Hie matter of salary,
allowances aq»d other amenities to
Members of Parliament and authorises
the Chairman to nominate seven
members'to serve on the said Joint
Committed"

The House divided.

THE VICE-CHAIRMAN (SH3EU
M. P. BHARGAVA): Ayes; 72; Notes:
8. T

AYES—T72

Abdul Samad, Shri A. K. A.
Abraham, Shri P.
Ahmad, Shri Syed.
Annapurna Devi
Shrimati.
Bhatt, Shri Nand Kishore.
Chandra Shekhar, Shri.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chowdhari, Shri G. L.

Dass, Shri Mahabir.
Desai, Shri Suresh J.

Thimmareddf,



2275 Metion te g Tihir [10 MAY 1968] Facilities to Members 2276

amenities and
Dharia, Shri M. M.
Gilbert, Shri A. C.
Jairamdas Daulatram, Shri.
Kemparaj, Shri B. T.
Khan, Shri Akbar Ali.
Kulkarni, Shri A. G.
Kurre, Shri Day'aldas.
Mabhanti, Shri B. K.
Mahida, Shri U. N.
Mangladevi Talwar, Dr.
Mani, Shri A. D.

Maniben Vallabhbhai  Patel,
Kumari.

Mehta, Shri Om.

Mishra, Shri L. N.

Misra, Shri S. D.

Mitra, Shri P. C.

Mohammad, Chaudhary A,

Momin, Shri G. H. Valimohmed.

Muhammad Ishaque, Shri.

Muniswamy, Shri N. R.

Narayanappa, Shri Sanda.

Panda, Shri K. C.

Pande. Shri C. D.

Panijhazari, Sardar Raghbir Singh

Patel, Shri Dahyabhai V.

Patel, Shri Sundar Mani.

Patel, Shri T. K.

Patil, Shri G. R.

Patil, Shri P. S.

Patra. Shri N.

Pitamber Das, Shri.

Prem Manohar, Shri.

Punnaiah, Shri Kota.

Purk'ayastha, Shri M.

Pushpaben Janardanrai Mehta,
Shrimati.

Puttappa, Shri Patil. Ramaswamy.

Shri K. S. Ramiah, Dr. K. Reddy,

Shri M. Srinivasa. Reddy, Shri N.

Sri Rama. Roy, Shri Biren.

of Parliament
Ruthn'aswamy, Shri M. Salig Ram, Dr.
Sangma, Shri E. M. Sarojini Krishnarao
Babar, Shrimati.

Shanta Vasisht, Kumari. Sharma, Shri
Anant Prasad. Sherkh'an, Shri.
Siddalingaya, Shri T. Singh, Dr. Anup.
Sinha, Shri Rajendra Pratap. Tankha,
Pandit S. S. N. Tilak, Shri J. S. Tiwary,
Pt. Bhawaniprasad. Untoo, Shri Gulam
Nabi. Up'adhyaya, Shri S. D. Usha
Barthakur, shrimati. Vaishampayen, Shri
S. K. Varma, Shri Niranjan. Vidyawati
Chaturvedi, Shrimati. Yashoda Reddy,
Shrimati.

NOES—8

Basu, Shri Chitta. Das, Shri Banka
Behary. Gupta, Shri Balkrishna.
Kesavan (Thazhava), Shri.
Menon. Shri Balachandra.
Murahari, Shri G. Rajnarain, Shri.
Somasundaram, Shri G. P.

The motion was adopted.

THE VICE-CHAIRMAN: Now we go to
Private Members' Legislative Business.

THE CRIMINAL LAW AMENDMENT
(AMENDMENT) BILL, 1968

SHRI CHITTA BASU (West Bengal): Sir,
I move for leave to introduce a Bill further to
amend tne Criminal Law Amendment Act,
1332.

The question was put and the motion was

adopted.



